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MADHYA PRADESH ACT
No. 9 or 2025

THE MADHYA PRADESH VISHWAVIDYALAYA VIDHI SANSHODHAN
ADHINIYAM, 2024

[ Received the assent of the Governor on the 30 January, 2025; assent first published in the ‘“Madhya
Pradesh Gazette (Extra-ordinary)’’, dated the 5" February, 2025.]

An Act to amend the following Acts, namely:-
1. Dr. B.R. Ambedkar University of Social Sciences Act, 2015 (No. 2 of 2016).
2. Madhya Pradesh Bhoj (Open) University Adhiniyam, 1991 (No. 20 of 1991).

3. Atal Bihari Vajpayee Hindi Vishwavidyalaya Adhiniyam, 2011 (No. 34
of 2011).

4. Mahatma Gandhi Chitrakoot Gramodaya Vishwavidyalaya Adhiniyam, 1991
(No. 9 of 1991).

5. Maharshi Panini Sanskrit Evam Vedic Vishwavidyalaya Adhiniyam, 2006
(No. 15 of 2008).

(Hereinafter the above Acts are referred to as the principal Acts)
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Be it enacted by the Madhya Pradesh Legislature in the seventy-fifth*’year of the
Republic of India as follows:-
1. (1) This Act may be called the Madhya Pradesh Vishwavidyalaya Vidhi Shorttitleand
Sanshodhan Adhiniyam, 2024. commencement.
(2) Itshall come in to force from the date of its publication in the Madhya Pradesh
Gazette.
2. Throughout the principal Acts,- Substitution of
certain words
(1) (1) in the Hindi version, for the word “Kulpati”, wherever it occurs, the throughout the
principal Acts.

word “Kulguru” and for the words “Pro-Vice-Chancellor” and “‘Prati-Kulpati”
wherever they occur, the word “Prati-Kulguru” shall be substituted.

(2) inthe-English version for the word “Kulpati”, wherever it occurs, the word
«yice-Chancellor” shall be substituted.
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